1"’ IN THE CENTRAL ADMINISTRATIVE TRIEUFAL: HYDERAEZL BENCH: AT
.y - : HYDERZBAD,

-

0.%4.NO. 782/95. DATE OF JUDGMENT: 11.7.95

BETVEEN:-

“8mt. AVB Mani Mala . e Applicant

o

AND

1. Sr. Supdt. of Post Offices,
Srikakulam.

2, The Sr. Supdt. of Post Offices,
South East Division, _ '
Hyderabad-27, . - Respondents

’

" COUNSEL FOR THE APPLICANT: SHRI KRISHNA DEVAN

COUNSEL FOR THE RESEONDENTS: SHRI K.RAMULU
. SeYAAA1 .CGSC .

CORAM:

HON'BLE SHRI JUSTICE V.NEELZDRI RAQ, VICE CHATRMAN
HON'BLE. BHRT A.B.C 1
' \BHRI A.B.GORTHI, ™ MEMPER (ADMY.)

L, -



0.A.N0O, 982/95

JUDGMENT Dt:11,7.95

(AhS PER HON'BLE SHRI A,B,GORTHI, MEMEER (ADMINISTR?TIVE)

Heard Shri Krishna Devan, learned counsel for
the applicant and Shri ¥,Ramulu, learned standing ccunsel
for the respondents,
'2. The claim ¢f the appliéant is forfa direction
to the respondents to pay hgg)Productivity Linked
Bonus (PLB) for the pericd{ghe worked as Short Duty Postal

Assistant for the period from 16,5.1983 to 12.2.1986.

3. . The applicant states that (shé s®)was initially
selected (i) recruitment held (£oP the second half of
‘the year 1992 and that therea‘ter{iL)was brought under
the Reserved Traine@ Pool Postal Assdstant (RTPPA).
After necessary trainirqgisha was directed to work as
Short Duty Postal Assistant (SDFA)} from 16.%,1983,
G%?.continuousiy worked as such till 13.2.1986 when(%hp

was regularised as Postal Assistant.

4, Our attention has been drawr to a judoment of
‘ Ck\nmﬁ'x A- (,p t /&L‘AJ - N
this Bench of the Tribunal in O 4‘8/94 That judcment -

wasﬁkggsed on a decision of the Ernakulam Bench of the
Tribunal inz a similar matter. As the applicaht before
us is similérly_situated as thé applicants in the
aforesaid d@s, this abplication zlso can be disposed of

L

contd..,..



at the a“mission stage itself with the following

directionss -

The respondents are directed to grant the
applicant same benefits as granted by this Bench
of the Tribunal as also Ernakulam Bench of the
Tribunal in the aforesaid OBs. “he respondents
shall comply‘ﬁith these orders within a périod of
three months from the date of communication of
this order. No costs.éyf |

' kabouk
j\m?;s - (V. NEEIADRT ;Eﬁ

MEMEER (ADMN, ) VICE CHAIRMAN

11 _ DATED: 11th July, 1995, /%vﬁ ]
. Cpen court dictation, t}ﬁﬁf'

Deputy Registrar(Jj)cc

vsn
To

1. The sr, superintendent of Post Offices, . , .
Srikakul am. w5 O Copy

2, The s:.Superintendent of Past Offlces.‘
South East Division, Hyderabad-27.

3. One copy to Mr Krishna Devan, Advocate, CAT.Hyd.
4, One copy to Mr. K.Ramuly.® Addl.CGSC.CAT.Hyd.

5. One copy to Library, CAT.Hyd.

6. One spare copy. '

pvile



THPED, BY ;  CHECKED BY \’
{OMPARED BY _APPROVED BY

IN THE CENTRAL JDMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR,JUSTICE V.NEWlﬂDRI RAQO
VICE CHAIRMAN

?{ R Cﬂwﬁm

THE HOT\I BIE MR.R-RANGARAFANs (M(ADMN).

AND

"MuA./R.A/C.ANO.

in
o.}.No. 18 )/(qg-'-_ .

TA-NO. . (W..P. ‘ - . )

xdmltted and Interlm dﬂ.rectlons
. issukd.

F

‘Allowed.

Disposed of with.directions, -

‘Dis 1ssed <36iuk%§1Chﬂ gﬁLcﬁggL

" Digmissed as w1thdrawn

-Di mlssed for de fault

Ordered /Rejected,

. N®.order as to costs.
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